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shortest possible time. Still much re-
mains to be done. Why cannot the
double line come out? I would say
that we asked the late Shnm 1., N.
Mishra, for that railway line, Ile
mentioned about Mandar-Kos: hill line
to be extended to Baidyanath and
Deoghar on the eastern part of the
country. Similarly we asked for a line
from Pirpant: to Hansdiha, What hap-
pened to that? I was told in the last
meeling of the informal Consultative
Commuttee for the Rallways that sur-
vey was complete Please let us know
when you propose to do that. When we
ask for » bir thing we are told ‘No,
no, it would cost Rs 60 cfdres for this
project’. Now I will give you a typical
example for a small station Ghogha—
my constituency. Nobody cares to go
there and have a vending contract. Thy
passenger would like to have a cup of
tea at that station 1 wrote to them

Let the hon Memher note this. I
wrote to Shri Qurcshi on 2-8-73, 1
want to draw your kind altention to
thut I wrote to him agam on 18-9-73
and then on 16-11 73 He renlied to me
bv faving that because of the unsatis

factory working of the existing vend.
ine contract at Ghogha that contract
had been terminated. Instructions had
been 1ssued in March 1974—aboui this
1 am sure

Buf, when vou wrote the letter it
was in March 1976. Imagine, the in-
structions were issued in March 1974;
for what® For a small vending con-
tract at Ghogha—not a big one. And,
after two years. the Minister's leiter
under his signature came about this
vending contract in the small Ghogha
station. Where are the orders of the
Minister regarding this> I want to
understand that. I cannot say beyond
that. 1 have never seen such a person
who has not implemented the Minister’s
order for a small vending contract for
two years. If this is not implemented
God save the officer and the Minister,
I can give many other examples like
that. I keep a fille, an uptodate flle,
about the Railway Board about thelir
efficiency, I have also another case
about the casual labour. Your policy
is that thogse who have worked in the
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railways for the longest period will be
given the chances, whereas the persons
who have worked for three years in
the railways and many others have
been mven a chance, You have not
given a chance for those who have
worked for four years in the railways.
Many others have been given the
chance bui not this. I would like a
commitiee to be sel up to enguire
into your policy for loyal workers’
wards 16 find out as to who are the
wards of the loyal workers who have
been given the jobs. I think most of
them are the relatives of {he big offi-
cers who were not lJoyal. Let there
be a committee of the House and I will
prove this I have got dorens and
dozens of examples with me which 1
followed with the Minister and they
have not been given the job.

Therefore, I would say your efforts
10 keep the total personality can suec-
ceed only when you have proper ad-
ministrative reforms. Your 1 lakh
track kilometrage, your thousands and
thousands of locomotives and your
68 lakhs passengers in the country can
all succeed only when there is proper
administration in this big Rail Bhavan.
The officers in the Rail Bhavan should
not imprison in the big files the aspira.
tions of the people. Panditji, you have
heard us in the consultative committee,
‘We appreciate that and uptil now we
feel it has been one way traffic only for
the officers to say ‘no’ and for us to
write.

Before 1 conclude I thank Panditji
for the budget and the hope that it
has inspired and assure you of our
cooperation in future and for what you
have done in the past.

1550 hrs.

CONSTITUTION AMENDMENT BILL
(Amendment of Part Iy

bv Shri Bhogendra Jha

MR, DEPUTY-SPEAKER: Now, we
take up Private Members’ business,
Bill fo be infroduced, Shri Yamuna
Prasad Mandal—absent,
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Now, we take up Shri Bhogendra
Jha's Bill further to amend the Con-
stitution of India,

SHRI BHOGENDRA JHA (Jainagar):
Sir I beg to move-

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

This is a Bill the contents of which
have been expressed in the couniry ex-
tensively for the last six years. Dur-
ing the discussions in the Constituent
Assembly iiself the contents were
thoroughly discussed, pros and cons
considered while framing, enacting and
amending the drafi concerning Part
II1 of the Constitution of India which
deals with the Fundamental Rights
which constitute the main democratic
contents of our Republic.

We all know during our freedom
struggle the nation took a pledge for
complete 1independence from British
rule. Since our childhood we used the
pledge demanding equality—social,
economic and political-—and in order
io ensure that there was the demand
to overthrow the British colonial rule
While the Constifution was enacted the
very life-blood of the Constitution was
put in its Preamble and this has al-
ways to be remembered by all of us
while we discuss any part, chapter.
Article or clause of ilms Constitution.
The Preamble reads:

“WE, THE PEOPL.E OF INDIA, hav-
ing solemnly resolved to constitute
India into a SOVEREIGN DEMOCRA-
TIC REPUBLIC and to secure {o all its
citizens*

JUSTICE, social, economic and
political;

LIBERTY of thought,
belief, faith and worship.

exprescion,

EQUALITY of status and ot oppor-
tunity; and te promote wmong them

atl;

FRATERNITY assuring the dignity
of the individual and the unity of the
Nation;

IN OUR CONSTITUENT ASSEMBLY
this twenty-sixth day of November
1948, do HEREBY ADOPT, ENACT
AND GIVE TO OURSELVES THIS
CONSTITUTION",

So while we gave ourselves this Con.
stitution, nowhere was it even by im-
plication mentioned that man, his
dignity and his rights will be put down
and property, particularly owned by
those who do not earn it, who do not
produce wealth, will dominate every
aspect of our life So I mean to say
that whichever article or clause of this
Constitution goes against this Pre-
amble, against the basic aspect of the
Constitution, ought {o have heen de-
clared ultre vires. But unfortunately,
our learned judges of the High Courts
and the Supreme Court on most oc-
casions thought otherwise and in con-
sequence, we got interprefations in
several judgments with regard to art
19. which has been very aplly described
as the fundamental right article. Items
(f) ‘to acquire. hold and dispose el
prope:ly’ and (g) ‘lo practise any
profession, or to carry on an) occupa-
tion, trade or businesy’, have been
enlarged to never-ending Limits mean-
g anithing and everything which an
exploitative system and the class of
exploiters like to meun, tu an extent
whereby, for mstance, when the price-
page schedule was introduced and the
advertisement space was shightlv limit-
ed the Supreme Court gave the verdict
that 1t 18 an attack on fundamental
rights What is the result® In view of
the interpretations and rulings given
hy the Supreme Court on these aspects
o! fundamental rights, the resull today
18 that in our country money domi-
nates, wealth dominates, everything
else has been made cubordinate to jt.
We have got everv right of free ex-
pression, but one important media or
the most important media. newspapers,
are ownhed by a few who have seldom
written an editoria] who bhave seldom
even gone through news-editing on 2
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single occasion. So newspaper empires
have emerged which the late Pandit
Jawaharlal Nehru used to describe as
‘chain newspapers’. Freedom of ex-
pression 1s almost gone and despite
the exercise of a shght restraint dur.
ing this emergency, we find that the
right of these newspapers to indulge
in suppresswo veri, suggestion falsi,
though bmited during the emergency,
has not yet been chiminated, So this
fundamental nght of all of us, the
right of free expression, which has
been enshrined in the Constitution, has
been curbed and curtailed which we
have exverienced throughout lite, in
that whenever the onimons of anyone
of us here in this House have clashed
with the interests of the newspaper
owners. they have not found any place
in those newspapers m our country.

Simularly, 1t has been our amm that
everyone 1n the country should be edu-
cated and there 1s no discrimination in
edneation, But ithe Dbiggest discrimi-
nation has been committed and 1s still
prevalent 1n that sphere also, I mean
economic discrimination. What is the
condition here? Everyone can go to
school or college but there 1s a big
‘but’. One day in the year, what is
called Saraswati Day or Basant Pan-
chami Doav, Saraswatj is free. On
that day, every child can, if he so
likes, worship her or enjoy her.
On other days, if his parenils are not
in a position to pay the requisite fees
which are steadily increasing as years
g0 by, he will be expelled from the
institution to which he or she belongs
In praclice our schools and colleges,
the temples of learming, have bhecome
prisoners where Saraswati Mata is im.
prisoned behind the four walls of
wealth that one might have acquired
through illegal means such as smug-
gling or bribery or blackmarket or
usury. If a person has money, earned
through whalever means, his child,
though it may not have been average
intellect, can get admission and educa.
tion and then come to High Courts or
administrative apparatus and dominate
our judiciary and administration. An
honest toiler in our couniry cannot
ensure good education for his children
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at all. A few may benefi{ from chari-
1y or grants but is it enough? Thus
educational opportunities are curtail-
ed and limited. It is to our shame that
after 50 many vears of independence
we are unabie to ensure this right to
all our citizens.

Sunilarly, with regard to judiciary.
Just now 1 am not talking of corrup-
tion. Suappose for a moment that there
15 al.solutely no corruption in the coun.
try. 1t 1s mmpossible under the capita-
list system. Yet, suppose that eviky
single judicial officer from the Sunreme
Court downwards 1s honest and that all
the other stafl working in the courts
are honest, even then  justice in our
country js on sale, openely, If my
house 1s burgled or if I am assaulted
and 1f 1 have to go fo a court, I have
first to pay stamp fee and then the
lawyers’ fee. Then every day certified
comics have to be obtained, from the
lower court to the qustrict court and
then to the High Court and then
finally to the Supreme Court. I am
not now talking of winning or losing
the case, Even if a client is on starva-
tion diet, 1f he has to approach the
Courts, he will have to spend money.
To our shame, under our Constitution
justice 1s on open sale: Har mal milega
chhe anna. 1t is to our shame that it
15 like this in our democratic set-up
But 1if 1 have property, through what-
ever crimunal methods I  might have
acquired ii, I can get big jurists who
can tell the biggest lies and the presid-
g officers of lower courts would be
over-awed and terrified and they will
give me any judgement. In some
places, there are some individuals who
say: I have committed 12 murders and
secured acquittals in all those cases,
They mean fo convey that they have
to be respected because a person has
committed murders and got acquitial
on the basis of wealth and money.
That is a tragic situation in which we
live.

Similarly we guarantee freedom of
conscience and religion. The biggest
smugglers and blackmarketeer sbuild
the biggest femples. He can put some
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pandit to do puja on his behalf.
Because he is a smuggler or blackmar.
geteer, he has not himself got the time
for worship and so some pandits must
worship on his behalf for which they
will be paid. Big smugglers have be-
come Hajis, multiplied by dozens and
hundreds, We know Haji Mastan. I
was talking to some  persons, some
doctors and they told me: whatever
may be the case,he has helped hund-
reds of people to become Hajis. Even
faith is on sale, on the bhasis of money
acquired through dubious and immoral
and illegal means. These are aspects
due to which what we preach and what
we practise have become almost con-
fradictory. There is a ocean of gap
between our profession and practice,
not because thev do not mean it but
we may mean it. But this contradi-
ction is hindering our efforts towards
achieving whatever limited objectives
of the democratic socialist structure
we have set before ourselves. So in
such a situation even with regard to
the elections we find when we hear
that a particular candidate spent some
crores of rupees., then we fear that
democracy is not safe. Everyone can-
not afford to spend unless he earns
money through illegal or immoral
means. No farmer, no worker, no per-
son belonging to the intelligentsia
group, if he earns throughout his life.
can deam of becoming millionaire un-
less he or she resorts to usury, black-
marketing or bribery or something
elze. And when he earns money with
dubious methods he becomes respect-
able in the society. A person known
for his charity and other things can
own news-paper organisation, can
manage temples, trusts and can pur-
chase some electeq representatives,
can get them elected or get those in
opposition defeated, and some of them
do claim that they have got in their
pockets some elected representatives
also. This is the society in which we
are living and because the interpreta-
tions, the rulings given in favour of
wealth against an individual, in favour
of money against human dignity. :alre
in their favour. On our Constitution,
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a discussion was raised by several
persons like the learned person Mr.
B. N, Rao and Shri Jawaharlal Nehru
himself and others. But when this
lone Communist Member, Mr. Somnath
Lahiri had put this question, the reply
was that when the rights of the indivi-
dual and the rights of the society clash ™
what should be our stand. Some peo-

ple took the stand that individuais

should dominate over the society for

social good. The social rights should

be subordinated to the right of the in-

aividuals. Some others said: No, the

cociety should have supremacy, society

should have domination over indivi-

duals. I think that was the discussion

on a wrong basis, on a wrong footing

and that was a  futile discussion. If

all the individuals are right, where is

the society and if the society is right

where does the question of individuals

rights arise. So there is no question ,
of clash between the individual and the

society. Here the problem iz that

every individual of the society and the

society as a whole together have been

subordinated to wealth and money.

So, here is a clash between the indivi-

duals and society on one side and
wealth and property, mostly earned in

undeserved manner, on the other, This

basic contradiction of our Constitu-

tion, this basic  contradiction of our

social order, this basic contradiction
of our State system, administrative
system, academic system, judicial

system, has to be resolveg one way or

the other,

Sir, now, a stage has come when we
cannot dare avoid or neglect it any
longer. Now, those who have got
wealth and money have started realis-
ing that this democracy, that this right
of all to vote according to the choice
must be done away with. And that is
why during the last few years, we have
been making furious attack, furious as-
sault on the rights to get elected and
after getting elected demand comes for
the dissolution of the Assemblies, de-
mand comes for the dissolution of San-
sads, etec. A demand came for the
partyless system. Such demands were
raised in our own country. That was
not the demand of a few individuals or
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persofifurned into lok nayaks by the
monopoly press. That is because the
monopoly clags, the ex-princes, the
landlords, have come to realise that if
everyone has got the right to vote,
any party or person seeking their votes
will have to promise something, will
have to say ‘Garih, Ilatuo’ and once
something 18 promused, it will have to
be implemented 4t least partly 1f not
fully For the part which remains
unimplemented, people will march
and say “Fulfil  your promise”. The
people’s march will Legin and a day
will come when, as the learned Golwal-
karji said, they will be massacred with
a kantg churi They are apprehensive
of this, That is why they have begun
assaulting the democratic framework
of our structure. The masses, the real
talent working in the fields, factories
and offices, have begun to realise that
unless the power of wealth is curbed,
democracy cannot stand. So, this con-
tradiction has to be resolved by us in
favour of the neonle, in favour of de-
mocracy, 1n favour of rule by the peo-
ple, against domination by a few peo-
ple against domination by wealth over-
conscience ang education.

15,54 hrs,

[SHRI TSHAQUE SAMBHALT in {he Chair)

The treasury benches are saying thag
they are yet discussing this aspect and
they are not in a position 1o introduces
such a Bill during this session. Tbat
is what is reported 'n the paper< But
here is 3 Bill which T 4o not thmk thev
would like to oppose, Even if a few of
them do not like it. T do not think
they wi'l dare to oppose it in todav's
climate. In surh a situation this Rill
should be accepted I request the hon.
members to discuss this Bill along with
the amendments I have tahled. because
this Bill has had a chequered history
I first introduced it in 1967. In 1971 T
revised it. At that time when the Bill
was introduced, there was a certain
situation. Now we have a different
situation. So. I have given some
amendments. I reqguest the members
1o discuss the Bill and the amend-
ments. We have found that there
have been demands for the forcible

resignation of legislators, for dissolu-
tion of democratically elected legisla-
tures ..,

AN HON. MEMBER: What about de-
fections in Gujarat today?

SlIRI BHOGENDRA JHA: That will
continue as long as the power of money
18 there.

oft wft o ¢ (sfaor feselt) o
o & fgeaadt R e g
g ¥ wrar § W fafgex
I 9T &AW § | 4g 4gT Waw
mﬂ%m%nugzmagrwgmal

SHRL P M MEHTA (Bhavnagar):
The process of deleclions was sfarted
long ago, Today 11  has resulted 1n
defer ions 1n Guyarat aud the govern~
m+ { there has fallen,

1HE DFPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H MOHSIN). As you all
know, the Government oi Gujarat was
tdefeated by two votes when the budget
was beiny discussed, and the Speaker
had adjourned the Assembly ginc die,
I ao not know the later developments—
whether the Government has resigned
and whether the Chief Minister has re-
cigned T am not awaie of 1it. This is
the mformation I have. I am told hy
others that he has also xesigned. But
that should be the lozical consequence,

(Interrupi:onsy

MR (‘HAIRMAN No discussion,

SHRI BHOGENDRA JHA: My
friends said that the 1ssues were irre-
levant now. Though for this debate it
1s not very relevant, I wish to say that
simply because some Indepentents
have crossed over, 1they have not be-
come angles, But I think that the
Government which has fallen was not
a government in the interests of the
people. That was an anti-people gov-
ernment, but the defectors must not
be rewarded. (Interruptions). Any.
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wey, I am not going to garland those
defectors; and I wish the ruling party
will take a lession and not garlang the
defectors. (Interruption). There 1s an
apprehension. You are a member of
the Committee on anti-defection; and
I am also there; and I do not know
when it will be allowed to deliver the
goods (Interruptions) Anyway, what
1 had meant here was that even the
democratically-given  verdicts of the
people are altered and changed in diffe-
rent directions. Here the power of
money had an important role to play.
Things were changed not only through
dicussions and argument. Ii may
sometimes help some people, and on
other occasions, some others. The rul-
ing party always hopes that it will help
it. When they thought that the tide
was against them, they took interests
in bringing 1n  this; otherwise they
slept over 1t That is the tragedy
(Interruptions)

SHRI F, H MOHSIN- That is not
relevant. If you say this, I may have
to give a reply.

SHRT BHOGENDRA JHA- It 1s not
very relevant, but it 1s not irrelevant
either. (Interpuptions) 1In such a
situation, the time hss now crome when
the confrontation beiween the power of
the money and the power of the ballot,
between the power of the people and
the power of the purse—which is there
for the last few years—has to be tac-
kled. Many of our friends on that side,
did not realize it very early. Now, on
16th March, 1874, some people had a
meeting with Frabhat Ranjan Sarkar,
alias Ananda Muiti; and on 18th March,
1974 the carnage in Patna began. The
loot, arson ang other things began;
and it developed into a thing for which
the U.S. imperialists and the West
German imperialists are now found
responsible. They were gloating over
it then; and they are now groaning and
complainting that our democracy has
been saved. In such a situation i.e.
when this confrontation iz there, it ie
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high time that we amend our Constitu-
tion and delete that part which is &
curb on the fundamental rights of ow
people and on a country like India
with a population of 608 million,
In this aspect, thig draft Bill provides
that even the political and economic
rights should be inserted, along with
other rights. They are not mentioned
in articles 14 and 16. I wil) come to
this when the various clauses are dis-
cussed. But there is one clause which
shoulg be excluded, They should not
be jumbled together. As wmy amend-
ment No. 3 narrates, when we talk of
civi] liberties there is one clasg which
is against all the liberties we value,
against all the rights we value, against
all the freedoms we value. That class
must be oul in a differcnt categorv,
and that category is:

“any person who is arrested or
dotain.ed under any law providing for
delention in connection with smug-
gling, foreign exchange racketeering,
usury and other economic offences,
or for attempling violent overthrow
of the democratically elected govern-
ment.”

I am suggesting that the Constitution
should provide for it. We, the people
of India. who have given the Constitu-
tion unto ourselves, we ]:;ava :o o;;t;,t

le in a different calegory.
"I}';f:: cﬁz: of people, the blood-suck-
ers shoﬁld not be allowed t> mingle
wlt'h the national stream of political
opinion in our country.

16 hrs.

1 think sub-clause (£), as interpreted
by the different courts, including the
Supreme Court and High Courts, is a
great hindrance to our democratic
e¢ystem. At the time when we gave
ourselves this Constitution, we put
these lofty ideals. At that time the
country was partitioned by the British
and the feudal rulers wanted to take
the country backwards. Some elements
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like the RSS, who became the stooges
in thelr hands, perpetrated massacres.
In that background, hundreds of na-
tives princes, who were British pup-
pets, who were declared free by the
British, many of whom were dreaming
of becoming sovereign rulers, in that
background we gave ourselves this
Constitution. Now the time has come
when we should do away with these
rights.

In this situation in sub-clause (f)
“to acquire, hold ang dispose of pro-
perty” must be deleted. The words
"to praclise any profession or to carry
on any occupation” should remain.
But the words “trade or business”
should go,

I am iully conscioug of the fact that
ag long as the present social order,
which i a capitalist order, we capnot
bring about any change, I have no
illusions. Many of us want to bring
in sociahsm. But the present stark
reality is that we are Living in a full-
fledg«d capitalist order, with g capita-
list judicia)l system. We are under no
illusions about that, that their business
or personal property will go away.
That 1s not what I am demanding, 1
am saymg ihis should not be the tun-
damental right. These things can be
governed and regulateq through other
enactments. My submission ig only
this, that they should not be included
in the fundamental rights. I{ should
not be misunderstood that I am de-
manding the end of individual property
for the present because I know tihat
our country has not progressed enough
to go to that extent, but the fundamen~
tal rights must be the fundamental
rights of our people, not of those with
purses who dominate the people, not
of the purses of those who have not
earned them, who have not produced
them but only cornered them through
illegal, immoral and dubious means
ang methods.

With these words, I commend the
Bill to the House,

2753 Ls—8

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Constitution of Indin be taken
into consideration.”

SHRI M, C. DAGA (Pali);
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the last day of the last
week of May, 1976."”

Sir, I

SHRI DASARATHA DEB (Tripura
East): I support this Bill, but with
some reservations.

This Bill seeks, among other things,
to amend article 15(4) of the Constitu-
tion. That clause reads:

“Nothing in this article op in
clause (2) of arlicle 29 shall prevent
the State from making any gpecial
provision for the advancement of any
socially and educationally backward
classes of citizens or for the Sche«
duled Castes and the Scheduled
Tribes.”

And 1 we see article 29(2), it says:

“No citizen shall be denied admis-
sion mto any educational institution
maintained by the State or receiving
aid out of State funds on grounds
only of religion, race, caste, language
or any of them.”

The amendment wants to add the word
“economically” in article 15(4), le,, it
wantg the article to cover economically
backward classes also. I do mot know
how it would fit in, when the clause is
specifically meant for the protection
of the scheduled castes ang scheduled
tribes ang religious minorities,

We have been fighting against un-
touchability and provided against it in
the Constitution also. Certain rights
are denied to the minorities by the high
caste or majority communities. We
want to protect those minorities. But,
if you put in the words “economically

\
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backward classes”, it will cover all
sections of people belonging to all
castes, creeds and communities. Unless
the social order or set-up is changed,
merely changing the Constitution will
not, I think, bring justice to the eco~
nomically backward sections. Because
this requires something else, not the
particular provision of the Constitu-
tion. However, if you want {o put it
in the Constitution, I have no ubjec-
tion at all. You may put it. But I
have no illusion about this that by put.
ting this word, the basic conditions of
the economically backward people can
be changed. And what the Mover of
thig Bil] spoke——quite a lot on certain
philosophy-—is correct, but it is not
reflected in this amendment,

He referred to certain people who
made this—Anand Murthy. But by
making this, how can he be prevented,
because we want more freedom, more
rights to be given to the people.

AN HON. MEMBER: Ang curb the
right to the wealth, property.

SHRI DASARATHA DEB: Yes, curb-
ing the right towealth. That is why.
I am not sure about it. However, I
am not against it also. Let it be very
clear,

Then coming to Article 16, clause 2,
after the word “religion”, the words
“political views” may be inserted I
am fully in agreement wath the Mover
of this Bill, because we know that this
Article 16 only provides safeguards
against the discrimination on the
ground of religion, race, caste, decent
place of birth, resident, etc, ete, but
it does not give protection to the per-
son who holds different political views,
go far as employment is cancerned.
Equsn!{i of opportunity in the matter
of public employment must be thete,
irrespective of caste, creeq and politi-
cal opinions.
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SHRI M. C. DAGA: He may even
belong to RSS. (Interruptions).

SHRI DABARATHA DEB: Whatever
it may be. ¥or holding politica] opini.
ons, nobody should be debarred, so far
ag employment in thig country is con-
cerned.

AN HON, MEMBER: RSS does not
claim to be a political party. (Inter-
ruptions).

SHRI DASARATHA DEB: By merely
holding political views or expression,
nobody should be debarred getting
employment in any department. If he
has committed an act which has crea-
ted problems for our country or destoy-
yed our sovereign entity, then it 15 a
different point. But now what is hap-
penmng? I know in my part of Tripura,
afier the first interview is cver, there
is police verfication, They secretly
take all the informations. They first
ask whether the parents of a particular
boy belongs to any political party or
the Communist Party or whether his
generation subscribes to the views of
the Ruling Party. If they found some-
thing, then they.... .

(Interruptions).

SHRI M. C. DAGA It is not in the
form.

SHR1 DASARATHA DEB: It 15 not
i the form. Ths is the practice which
is taking place. In fact, i1t 1s not cor-
rect that a person who is holding poli-
tical views should nol be appointed.
Yes, he i{s appointed, he is also promot-
ed. If a particular individual or an
employee subscribes to the political
views of the Ruling Party, then he will
be welcome. So, here also, 1 support
this amendment.

But Mr. Bhagwat Jha Azad should
also know that constitutionally or leg-
ally there is no bar on holding political
opinions. But the actual practice is
like this. Suppose, you say that there
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is some practice in the institutions,
particulerly in the Primary Schools
and the Seniop Basic Schools, These
children, generally, are not permitted
by the heads of institutions to partici-
pate in any public meeting held by
any other Opposition party. But if
some Minister visits the place and a
public meeting is orgamsed by the
ruling party, these children are Lro-
ught by trucks, lorries and by so niany
cara with garlands, They do not have
any objection to these children parti-
cipating in the public meetings held
by their party leaders.

1 know, when I was a Member re-
presenting a particylar constituency,
in 1956 I hald a public meeting there,
One of my tribal relatives came and
attended my meeting. He actually
came with me. He was discharged
from the school; he had to leave the
school. He wag told, “You attended
the Communist party meeting. So.
You are unwanted here.”

That is why in a democratic system,
if we want to develop democracy, along
with this, free expression of political
views should also be protected, Here,
it says. no cifizen shall on the ground
only of relgion, race, caste, sex, place
of birth gr any of them be ¢iscriminat-
ed against in respect of any employ
ment or office under the Stale My
hon. friend, Shri Bhogendra Jha, has
correctly proposed to insert after the
word “religion”, the words “political
view”. I supporti it.

Coming to article 19, in clause 2, he
proposes ihe deletion of clauses (2),
(3) and (4) and I support it. The
freedom of speech, the freedom of asso-
ciation, the freedom of forming unions
or associations. all these rights, are
guaranteed under article 19 of the
Constitution. But by these clauses,
these rights can be taken away at any
time at the sweet will of the executive.
Many times, the powers which have
been given to the executive are abused
or misused,

A very recent'incident is that eight
politica) parties in West Benga] want-

ed to hold a meeting in a hall just to
express condolence on the death of
Premier Chou En-Lai. Suddenly, a
notice was served by the Governor of
West Bengal because there were appre-
hensions that that may create some
disturbances, etc., and it saig that
public meeting should not be held. It
was prevented by the Governor's order.
Is it not an abuse or misuse of the
powers given to the executive? On
the other hand, the Congresg Ministers
are roaming about throughout the
counfry and holding meetings and ad-
dressing the people. But other politi-
ca] parties are notf even allowed to just
stand in silence for a minutfe to ex-
press condolence. That is also not
permifted. That is why this amend-
ment has been brought up very rightly,
so that the executive cannot misuse

that power,

1 want to give you another example.
I was one of the founders of the Jana-
siksha movement in Tripura State. 1t
was formed as early as 1955 and our
aimm was to improve the literacy of the
tribal people. We organised it and,
one year, we established 484 primary
schools, flouting the decision of the
Maharaja at that time—we were not
in hig good books. This is the 3ist
year of that tribal literacy movement
ang 1 applied to the Tripura Govermn-
ment for leave to hold a meeting be~
cause 1t wag being held every year
on that particular day, but that meet-
g was noi allowed. Then, where. 18
the right to hold a peaceful meeting
without arms that is guaranteed under
Art 19 of the Constitution? That
right was taken away. Is that no:
misuse of power by the Executive?
Mr. Jha rightly said that in Art. 22 a
provision should be there that no per-
sop should be detained without an.,v
tribal ang that is why T supported his

amendment.

Another thing 1s that the Executive,
in many cases, is given protection.
Even if a case is filed in respect of any
person who has been detained, they
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don't disclose the meritg of the case
and gnn't ;;bmjt‘ reasons. That shouli
not be there. They must submit all
the charge-sheety and it should be
open to the courts to go into the merits
of the case. When I was detaineg in
1968 under the Preventlive Detention
Act, I went to the Supreme Court.
What was the charge against me? The
charge was that I had incited people
to burn houses; that was one of the
charges. But the fact was that I had
been ailing in the Agartala G, B. Hos-
pital, having been admitterd some 20
days before the occurrence and I was
released from the hospital some 30
days after the occurrence. I had been
in the G. B. Hospital undergoing an
operation; so where wag the opportuni-
ty for me to go to a place one hundred
miles away and in the people to burn
houses? I wanted to produce my case
before the Supreme Court but the Hon.
Judge said ‘Mr. Deb, we are not entitl-
ed to go into the merits of the case
ang so it is irrelevant’. Then, 1 had
to guffer; I hag to be inside the jail
for twelve months because the Execu-
tive had assumed extraordinary pow-
ers. They did not disclose the merits
of the cage and the Courts are vre-
vented from going into the meritg of
case. That is why I supported this
amendment,

SHRI B. R. SHUKLA (Bahraich): In
this country, there i1z a widespread
feeling that the Constitution should be
amended in many respects. The Con-
gresg Party itsclt has constituted a
Commitiee consisting of a number of
persons who are Members of this
House. A discussion is going on in the
Supreme Court as to which of the pro-
visions of the Maintenance of Internal
Security Act are constitutionally valid.
A number of times hon. Members of
this House belonging to different Par-
#ies have brought Bills seeking amerd-
ment to the Constitution. Mr. Bhoge-
ndra Jha hag also introduceq such a
Bill, which i really thought - provok-
ing. The ideas contained in this Bill
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are quite clesr, but they have been
confusey hy him wheh he was expound-
ing the idess behing thiz Bifl,

Article 14 of the Constitution provid-
es for equality before law, and any
law which ig inconstistent with the
Fundamental Rightg guaranteed under
the Constitution or any law whick
denies equality before law or, in other
words, which discriminates between
one citizen and another, shall be wvoid.
To that there is an exception, and that
is, if any law is discriminatory in
nature but seeks to make provisions
for the advancement of socially and
educationally backward classes, that
law shall not fall within the clutches
of article 14 or 15 and such a law
shall be valid. Mr, Bhogendra Jha,
by his amendment to ariicle 15, seeks
insertion of the words ‘economically
backward”. I think, ‘his is a very
galutary and welcome provision, be-
cause, if the Constitution provides for
a diseriminatory law in the interest of
socially and educationally backward
people, why should there not be a pro-
vision for making a similar type of
law in favour of those who are econo-
mically backward® There are persons
in the Muslim community who belong
to the lowest strata of er nomic group;
their position is sometimes worse than
that of backward classes or even that
of the members of Scheduled Castes
and Tribes, but they have not heen
given any benefit. Therefore my sub-
mission is that so far as this Amend-
ment is eoncerned, it is very welcome
ang Government should eive proper
consideration to this part of the Bill

The gecong is that he wanls that no
person should be held ineligible for
any employment on grounds of race,
religion, caste. creed and also on
grounds of ‘political views' I sm
afraid. hel will land himself and the
persons of his thinking more in trouhle
by this. Perhaps, he has not ponder-
eq over the wide implcaiions of this
amendment What is the meaning of
‘politica) views'? You have the Com-
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munist ideclogy, a person hag the fas-
cist ideclogy, another person has the
philosophy of guardeg democracy. All
these gre political views. My submis-
sion is that, in this countiry, Mr. Bho-
gendra Jha and his Party, by and
large, is committed t» the philosophy
to which we are committed, namely,
that we want to establish an order
based on demécratic socialism. There-
fore, the reactionary parties will take
advantage of the situation., We do
not want that persons having outmoded
ideclogy, having reactionary thinking,
should be entrenched .n government
offices. We know how :nany persons
sharing this outmoded ideology are
polluting and corrupting the Govern-
ment ang are putting hurdles in the
way of our march towards socialism.
Therefore, this part of the Amendment
ghould be withdrawn by him. Al-
though he will, ultim:tely, withdraw
the whole Bill, T appeal to him that
this part of the Amendment is not
proper.

So far as the guestion of the seven
freedomg enshrined in article 19 is
concerned, I have my own views on
them. Certainly, it was not proper to
include the right to proverty in the
chapter of Fundamental Rights, That
has been the view of the Supreme
Court also In Keshvananda Bharati
case ang they said that the right 1o
property ig not a Fundamenial Right,
though it has been included in that
chapter and it is not the basic feature
of the Constitution. Nevertheless, in
the capitalist society or in the soriety
which is governed by mixed economy,
I would say that it is n>t enly the big
sharks that are going to acquire bene-
fit of Article 19, but even the smaller
persons having limited income are slso
hit. If two bighas >f land of a person
is taken away by an executive action.
he algo needs protection Property is
not something which shoulq be looked
upén with confempt. Property acquir-
ed honestly is notbins but the fruit
of labour which an honest irdividual
has put forth. Therefore protection
to hold property. to acouire propertv
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and todis‘pose of property should be a
sacred right and it is the duty of the
Government to protect such right. The
progerty acquired illegally or by smug-
gling or by resorting to criminal acti-
viticg can be confiscated and the nght
to hold, acquire and dispnse of pro-
perty itself is subject 1o the reasonable
restrictions which the Parliament can
place by enacting suitable law, and
the Parliament has already passed a
law to forfeit smugglers’ property.
Therefore, he should not be afraid on
that account.

There is a political and economic
overtone in the speech of Shri Bhogen-
dra Jha. He thinks that all root caus-
eg of evil in the societv are in the
property only,

SHRI BHOGENDRA JHA: Mainly.

SHRI B. R. SHUKLA: But those who
do not have any property are greater
menuace in the country, because if they
do not have anything to fall back up-
on, they will go from door to door like
politacal beggars. Only those people
can have independent views in poli-
tics who have something of their own.
1, therefore, radically differ from Shri
Bhogendra Jha that all evils in the
society are 1o be traced only to pro-
perty. Property mus{ be earned, pro
perty must be defended, property must
be properly ufilised, though there
should be suitable restriction on the
use of property. Therefore, my sub-
mission is that thig Bill though in a
scaitereq and isolatcd monver s
thought-provoking it is mis-concelived
and it should be withdrawn by him.

SHRI H. N. MUKERJEE (Calcutta-
North-East): Mr. Chairman, Sir, my
only intention in intervening in this
debate is to request Government at
least to accept in principle the Bill
which hag been put forward by my
friend, Shri Bhogendra Jha. Person-
ally, 1 would not even object. though
that would be unnecessarily time-con-
suming, if Government prefers to ac

_ cept my friend, Shri Daga's amendmen
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and send this for circulation to elicit
public opinion. I 8ay so because, on
the highest authority in the coumtry,
we are assured that there ought to be
a nationa] debate on how the Constitu-
tion is going to be restructured, and
from that angle, the principles which
8hri Jha hag adumberated should be

extremely helpful.

8ir, I would not take much time, but
I would merely like to counter some of
the arguments fade by my friend, Shri
Shuklz who just spoke.

I teel that Shri Jha is entirely justi-
fieq in introducing into Article 15, the
word ‘economically’. Ang I recall that
my friend, Mr. Dasaratha Deb did not
oppose the introduction of this expres-
gion. Only he wag doubtfu]l about the
result of if, Actually, whatever the
Constitution we have, merely the for-
mulation of the most unimpeachable
« sinciples by itselt never produces the
results that we aim at. The results
have to be achieved by a collective,
nationa] endeavour and not merely by
the formulation of cerfain ideas. So,
if on Mr. Deb’s argument, we hesitate
to make a formulation because the re-
sults woulg not immediately follow,
then our job would be gone and the
Jegislature would have nothing to do.
On the contrary, I think the introduc-
tion of the word ‘economically’ stresses
the idea that sections of our popula-
tion like the Scheduled Castes and
Scheduleg Tribeg or the religious mino-
rities or whoever who ig under a
handicapped, are handicapped basical-
ly on account of economjc reasons
and ,therefore, we want to pedresg the
economic disadvantage of the over-
whelming majority of our people.
From that angle, the introduction even
there ot the word ‘economically’
should give a certain colourisation to
our entire Constitution.

Mr. Shukla objecteq fo the introduc-
tion of the expression ‘political views'
into Article 14 on the ground that Gov-
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make sure that nobody enterg the ad-
ministration who harbours what he
considered to be subversive political
ldeas. The task, however, cannot be
accomplished in that kind of routine
technical manner. You cannot deal
with the political views of your people
by punitive, exclusive measurss, After
a person enters (Government adminig.
tration, there are ways and mcang of
disciplining him and hig conduct.
There are ruleg and regulations in re.
gard to how a government servant
should behave and they could be laid
down ang implementeq properly. But
You cannot put a blanket ban on peo-
ple with political views which happen
for the time being to be disagreeable
to those who are in authority. It Gov-
ernment is at all efficient, then, affer
selecting the right kind of people, irres-
pective of their doctrinnaire, political

views, discipline their conduct in con~
formity with what should be done
when a person is a member of
the government administration it=
self. Therefore, thig is very wrong
and Mr. Deb gave some instances
to show how under the name of
political views people are being dis-
criminated against; Constitutionally

we should not have these discriminat-
ine provisions, If it becomes neces-

sary in times of emergency to have an
emerpency legislation, go ahead with it

and do whatever you like but do not
put in the Constitution something

which vou want to preserve as a mat-

ter of ideal.

Then, take the question of right to
property, Mr. Shukla again confused
the wole matter. There {s no need to
g0 into any getail with it. A very well-
known French political nhilosobher re-
lated a slogan in the 19th century
which was very popular that proveriy
is theft and we Jmow how money is
sp tainted and the power of monev {8
so terribly disastrous to the advance:
ment of the economic interests of the
overwhelming majority of our vovuls-
tion because money talks and prevents
other people falk, Only recently, in
+ha newspapers we see from dar fo day
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how the Lockheed corporation buys up
political support in all countries even
in your so-called democratic countries
particularly and the power of big
money, the multi-national corporations,
their adjuncis in different countries
their native allies~——this sort of concen-
tration of power in the hands of pehople
of property is the basic question, which
is why there cannot be a findamental
right to property. You can have your
laws in regard to regulation of pro.
perty. Mr. Jha never said that he
wants elimination of private property.

Nobody wants it. No Communist,
no Marxist ever wants it. Marx him.
self said that the knell of capitalist
private property is sounded. He said
‘capitalist{ private property’, Private
property which is really and truly
privaie is not a thing to which Commu.
nist or Socialist of any serions descrip-
tion would object. It is only that
power to exploit the labour power of
other people which comes because of
the possession of the property thaf has
to be attacked and, therefore, our old
friend who is now unfortunately no
more—late Mohan Kumaramanglam—
had argued cogently not only in court
but also through cerfain publications
how the right to property should have
no place and Mr. Shukla himself has
admitted that the Supreme Court had
opined that the right to property
should not be there in the Fundamental
Rights and, therefore, Mr. Jha is com-
pletely right in saying that it ghould
get out of the picture.

In Article 22 Mr. Jha has tried to go
so far as to satisfy some feelings on
the part of the Government at thir
present point of time. He is against
the ideg of detention without trial.
But he had made certain exceptions
in the case of economlc crimes and in
the case of subversive efforts to over-
throw by violent means domocratical-
ly established structure of Gavernmen?
and, therefore, he has gone so far fto
admit the possibility of defention with.
ouf irial even though jusf in the begin-
ning he wanted fo eliminate if alto-
gether. Therefore, I feel Mr. Jha has
made a moderafe job of it. He has

presented the whole matter in a cogent
manner.

There may be other things where
differences may arise. But there i
no difficulty on the part of the Govern.
ment to accept in principle the basi
idea behind this Bill and I am sure
Mr. Jha would act according to hi
own conscience and I think if Govern
ment accepts the priniple, we can ge
back with the assurance that thi
matter woulg contribufe to the nation
wide debate on the re-structuring ¢
oup Constitution which I am sure
in the interest of Government al®
That is why [ say, I support this Re
solution and I wisy Government ca
aceept it.

sftaw Wy (areft)  wwafa
wEaw, W Wt frdaw wew 9§
U F{W AT AT GEY T @
amer ¥ gAT | IEE g8 W g
i ag faw A 77 &7 S R AW
a1, AT I 1 AT P WX T
Y AT A

fegea™ ¥ sror ou w8 W@
ww ot & o et v fonelt o e
¥ davga frar omyr o &fire dfiee
¥ danaw ¥ fag 7y fivg v o Wi
T RE ? oA wifowre 16 ¥ wn
v & 1 wifewe 16 § aifafewer oy
) ar & w1 g Say Al v d
ey faar @ —

“No citizen shall, on grounds on!
of religion, race, caste, sex, descen
place of birth, residence or any
them, be ineligible for, or discrim

nated against in respect of, any en
ployment or office under ths State

@ o qF A AT W )
g% fir fgrgeare § fiew sere & iforfewe
=y w1 wiaew § wafex frar wrn
¢ 1 g ¥ 9t s wRw @,
QbwT Y & o ot ferr ¥ sy
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qT WY w i F faar oA @,
o o Yardt F et oy ¥ AT
w2 faar anga, ag i faar gr
g?

Sifefewrs qx oY Wy ¥
v g R E fin I YT @ e A g,
oy quAtfres ifedt & war &, fav
o SEre R wielE Ty A fY geE
der gk ? wioww 16 ¥ T AFR &
o€ ferc Y & 1 wod faega % @,
fx feft wsrc &1 wawd A
i & wrare o ST 7 ¥ or e
# ware q< fiwqr wdaT 1 wE WY
. AP 3 Ferr ) gER ofAiewe
o & 6§ e A § 1 I
ag oy & O faferw s w1 (e
w3 Py wd | ag e faegd w9
sive dqfram § fe aorrd Aeledi &
Nfalwe sy w1 sarew fwa oo
frafer & @

mizew 19 ¥ AR q HEAAT
g g e @ fe wa (2),
(3) o (4) wysifre w2 fear andr |
wfzrR 19 T THC R ¢

“All citizens shall have tbe right
to freedom of speech and expression,
to assemble peaceably and without
arms, to form associgtions or urions,
to move freely throughout the terri-
tory of India, to reside and settle in
any part of the territory of India,
to acquire, hold ang dispose of pro-
perly; and o practice any profession,
or to carry on any occupation, trade
or business.”

¥y (2) X% W< @

“Nothing in sub.clause (2) of
Clause (1) shall elfect the aperation
of any existing law in so far as it
relates to, or prevent the State from
making any law relating to libel,

slander, defamation, contempt of
Court, or any matter which offends
against decency or morality or which
undermineg the security of, or tends
to overthrow, the State.”

88 g 3 440 wrar & P wradT
gy faadt &r vy owd s &
QAANT ¥ aad § AquwEA 9
fraat w7 qrorw | F1E wrEdY wa A
g wwar @, &few I+ QdT eyqwar
wft &t o ot &, Foradr @ e Y
qeEm g w3 | W wfew v
TOST ¥ AT A TE FL, 9 @A
afl wgaelr @ 1wl # gow
N AwFge

“The liberty of the individual to
do ag he pleases, even in imnocent
matters, is not absolute. It must
frequently yield to the common goocd.

Putting resirammt on the freedom
of wrong-doing of one person is re-
ally securing the liberty of the in-
tended victims. Therefore, restraints
on liberty should be judged not only
subjectively as applied to a few indi-
viduals who come within their ope-
rations but also objectively as
securing the liberty of a far greater
number of individulas.”

w1§ oriy 36 oY w7 gl I a7
1 O TE), ¥ A XA 7
¥d qow ¥ 7 war v wdr Aeew
T FEAT WG F 1 W gAr AW H
grorafas wifear @, WA IsgEw
T d1E F2 @ K KL GFE
Wy TETT FTWAY , Y A IN AT A
3w A &) qrvivT o wed §
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fragyehafil swrnd Hragd
. Qo wWYE oft wrEdt Fow gL AT AF
v € | g g awm § v & o
Frogdravar & ? wmw (2),
(3) WX (4) % g9 staa Wgmry
e oY 7 &, Wi garag 3 w8
R W g & AR § Ay wgewar
S o § ? 20 e v /Y
R HeT W RweAT § 7

“Our Constitution,  similarly,
acknowledges that there cannot be
any such thing as absolute or un-
controlled bhberty, for that would
Tead to anarchy and disorder

“1aberty has to be limited in order
t0 be effeclively possessed The
question, therefore, arises mn each

case of adjusting the conflicting m-
terests of the individual and of fhe

society”

AN & gg @ IH G A FAa=
&7 GATHZ AW WA AW ¥ A °F X9
WY, TE TETAT | WYL TA § IFiA w0
o fear oY wga @it o wedi wg 7
ﬁmwa‘n ¥ W T A gwa
qrT 6 ¥ 91 9T g § A Wel-
formar & 7¢ 413 PIL AC A T
T R I M AT AT A€
Dag gue AN g Ewgad § 1 Ao
FrTE AT & 1 T AT AT § AR
Y 70T Gar § 7 FAT 9T -
W& W wq yo v §, 7§ v
P w5 & 1 o #r dAqa §
fo ot medy WgAa ¥ TN FW HET
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TRAE WA W SR
Foradr e o e ) o g8 o
Wegwnia wadEt § | goere ¥ g
tegvar am @ ¢ 5 fedt ormit &
wE SqrEr &efa A gy | Sua fag
S A% &, deq W WY ¢,
| A A § | T9F wAw wiw
de fifew w1 w w @ Twog
#rdfifarere ar ) Tad &
wWF Tz Al g o AT e Wy g
& Suer @ ¥ gk @vn afi
s aay wredt #Y find) a@ wr wltoere
agr §mr ? & wawar g e we sy
F qw &1 wigwre W }m at sue
F1E g8fer W @M AR X &w
fafcr o @, s W,
¥ 8T 9§l €1, T wawT W@
WG AT ¥ AGAT ¥ I g w30
A AW A B | AR TS §
WS FTF FT AT WG AT § A T
feawl e @ wfgg ? s
€2g ® TEW g9 7w dear
X FE TR ARA & 7 F qHAT g
w1 <o % FRT T E 0 Awr W
TO ARH! FGT HY L, FO AgT Y § )
g7 9T wifew w7 & | o ST AT
agw giaard § W g /i vl §
(wrarr) sEl W wORT
wha § 1 28 T F g7 g a7 fw
woslt 7y faertt & 1 w1 wrxelt wgr
o o W AdEaw wdwar g
qET WSHY T A oY 9% A% Iwwew
e
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wwraft miew : T e, ™
ot w1 faer & W€ o adf &)

st ww wy yow : o § Stw 57
w/rEN

wafs wgem, 7 a@ W f
@fey ¥ wor wr Ry § 7 &R
ot e e v fedy o | wdfont
F WY g AT 3N §, gyaire acd’
& ¥ O sl o TR )
TET T F ¥ wh wr QRfen
g @1 w1 ¥ ¥y g s
# o fgwe ) g F aw o
oy Do 1 SER Al TR W
FeE @t wiwafigrm ¥ ag
o wzm fs 9EF aw T wefa
el Y e e ag Qo R W ¥
@ wm #fFT st SER g
* 5o WY A A A A R
N gt 9T 7@ wWw? g wfN
At 9T QI ! AY FOET AT
AN, SR AT IRAFEE ...

Qw (Tl N ¢ WY o
MI@ELREY 1

ot qW WA IO T A AW wY
T A A A FHEY | DAY g
Sifay off we F 1 gER aE
firdly % Tt a7 T aY vy §
T ffg —

et I3 AT F A H g W

T gre Sy afY wavY we )
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A e iy i gEer T

& off WRT 7 Q@ WY T a0,

TR agt feed o ¢ fe o
wTeT mi STEY & | foget ¥ oW
waforgars oY feeedt & 1 gw oY
Ay § e g o gl ot
wig? fr g7 wodfl o w7 R WX
"o e s o &Y e o &
it oft F AT ot T R L
(vroq®) ... 7g el U WA
AT T A ¢ 1 i, T o e
ey | Wfera w5 F o7 §7 gl
e At w7 fradt § 9@ @l &A@
T fret & 1 ToEr wEMw @
far 72 v & TAE FY TR
# a7 9T O faar 913 | o aTH
ue oA W sy § fF owfm &
afonr sgdt =ifgy, Swwr  =afieer
Tem wmey afew ag grm &Y 7
TE @A A @ ey BT A
?, wvEr ¥y T g wfgy
e Y WO ey W Yfa Faw 9%
T # eyarar A Wiy 1 o
Tfgsirdr A &, F Tw F7°W wha @,
Wi 7 g o5 v £ A g
R T 7 aTE | R faw oWy
T i o aw # g  Fighft
w qg frordr vy § Br ava w8 wfie
W W FIW 77 w9 Fored T wrEr
Hrag raifrdmr Srawg
g omar § Wl amede 3w iy
W& ¥ O gew F o dalaw
et o< ¥ fivar war § X ouer o ¥
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e § 1 =i o Heww
T 1 wifey, weey § ST o
g, safen & fg wrvga @Y =feg
A TS FT TF WO AT W &
% fag ow . o ¥ fraw ang
gix ) ww W owgy § wfe W
afer st =g Wi & s
g W @eer W agr ax S g
qur fommr & St QgL ¥ aE @
AT | IEA A &7 § A T F T
war | IR gF W Jg w9 fw
wifgss 19 ¥ F9 ar  fawT T
HTAT AET & | WAL W A W G
at frx Qo A ? ag qE W v @ B
WILoTGoUH 0 1 Ta=rar T & swd |

SHRI BHOGENDRA JHA: They
do nof claim to be political parties.

They are simply violent gangs.

ot A W 3 gw I Ol
AN B TREN @AW R
TEY Awt # wnfawfer st & @
w1 3w ¥ § afeT owr  wraedy
A a<w et wrfeal & ot gw
g R | g Qe i w g
5% ¥ ¥ iy wraw ) A
I F et ofead o § 9 G aEi
T T G I BRI FEL T %7
a1 ¥w R N adr aoifent @Y
wrfgy oY ¥ AW & wfy FwE< EY
wwfeg & wgm wgar § i @t ax
qF @mle dwr fFar wET & 9 O
gdEe, Wy ww ¥ A frmrwr g,
for @Y% ol w T T § WX ®

Bill

gew w1 € W FmT e
afd A owem | @ww A ¥
gk i@ off g frwe & @ €9
dwrga w1 fadw w38 )

wmafy wiew ;. §  amwar §
oY 7% & a2 AR it &€ AT
W AT AEX ¥

THE MINISTER OF WORKS AND:
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM.
AIAH): Sir, the position is that Mr,
Daga will require more tims. Fie is
making very valuable contributions.
Then there is Mr, Biren Dutta. He will
also make gome valuable contributions,

17 hrs,

He will take some time. Then tihe
Minister will take some time. Then
Shri Bhogendra Jha has to reply,
teking some more time. Calculating
all this according to human estimates,
it would look as it we need another
1} hours. I suggest we extend the
time by 14 hours.

SHRI P, M. MEHTA: At what
O'clock will it be over?

SHRI K. RAGHU RAMAIAH: One
and a halft hours means upio ¢ P.M.
today and another half an hour on the
;ucceeding corresponding non-official’

ay.

MR. CHAIRMAN: JIs the House
agreeahle to extension of time by 1}
hours.

SEVERAL HON, MEMBERS: Yeg,

MR. CHAIRMAN: The fime is ex-
tended by 14 hours. Shri Daga.

SHRI M. C. DAGA: It says here:

“What the Constitution of India
attempts to do in declaring the
rights of the people is to strike &
balance between individual lberty
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and social control. Article 19 of the
Constitution gives a Jist of individual
liberties and prescribes in the van-
ous clauses restraints that ronay be
placed upon them by law so that
they may not conflict with public
welfare and general morality”.

gwrafa oft, & sy AT 97—
G AW AT AT T QAT , AW F
WTAT] FT TS §, CATT § HTHTOT
F wAaw § dGEEr w1 q9A3
w a0 €, Sud oY egwe €
gl, @ e amf wEr wfgy | v
AR Y Mg T T W e Fw
fasdt w1 wd= fear @ —ag din
e B, g% wWrrewrelly gAY ¥ U
@ ¥, O TP GAATT X TP T
|7 #T TS FT ® ], fyg 9%
Hewmm aurar I&0 91

«ft wwrer Wy ;. AW o Faadt W
aff #r T & 1 F3 O fedledw
wraf

SHRI DASARATHA DEB 1 will tell
him how the right has been cuitailed.
I am running qne social organ for the
tribal people in my mother tongue, the
Tripuri language. Because ihere is no
person in the Tripura Governmeni who
can censor the Tripuri language, my
paper has been stopped. T want to
«develop my tribal 1language. But I
cannot do it because the Government
could not provide a censor tv scruti-
nise my writings. So it has been stop-
ped since the declaration of emergency.
Is it not curtailment of freedom of
expression?

-

¥O 0¥ = W B § fr ¥w F
wfm g s wavey ww W,
¥ AW AT AW, IW AN
3 Megww ey oA of. L.,

sft dte wwo wpwT: Rar Fw

ot wgY °7 |

They are imprisoned for quite different
reasons.

ot w& W o e Gar WS
g, ¥few sum ¥ of O e W
frm{ wx W foar o, g
W | AERe I, WAL
AT | ¥g OF a5 Agfhe =
fegmm # wvwT § ohwr .
SHRI P. M. MEHTA: I am correct-

ing him.

wATofr WA : zw awT TN
A WE WY IA F AN
iforg 1 w0 #1 Y v & Te sy
aff N "vE § aw , § ww ¥
o et gary -

SHRI P. M. MEHTA: He is provok-

ing me.

5t ww ww wow o gwmfa S,
o et # qavewr g ¥ owiw &
¥IF WG ¥ Y FT AT EAT FEAT
& 2, Ufwa iR aeqe wifa
w1 a1 feqr 41, qW ¥ S A
g, ¥W WEW w1 geral
T oady W ¢ oA quoa &
oY g€ fawr mwr w1 s Fer fa,
fagrz § s wear o, IEH D
ot ofy @ ¥, W qAE &7
qar 42— 7 W & Fe OF Aq
g ..

wamfa ®EAW e AW A TG,

aaE Wt g wiE §, e A
T W oqar A § - ag FEA
afEq )
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SHR! P. M. MEHTA: They have
done ft by unfair and corrupt practices.

SHRI DASARATHA DEB: Every
citizen of India has got the right to
say, ‘Rout the Congress Government’.

Every citizen of India has got the
right to ask for a change cf Govern-
ment; every citizen has got the right
to say: we want a change of govern-
ment.

st qw T wow : gamfa o,
7z adarfrs wfewe § e wm smd
ot ¥, e & o & faerd
YT | S T FTAG qF | W AT
& f5 2w & geex wewaeqT R 4
N ser g fv smown feafa
oifew g5 forr Y a9 ¥ A A
wife =y Fwaw g5 faw A adw
gfrm w¢ W@ & 7w A BT
qft, 7 WA =T FTT 9T AW A9
g7 fa F SR W7 W | e
grri # faar fely O &F ¥
frerr ww == vEy 3, Aafs fawa
1w &1 o I F A
1 w4 Yy 5 agt Sy wowEa
gt | fmT oft wg STRd @ fir e
g7 7§ Wewww A & 1 W@
qET F7 4T qOF ¥ TR fea
o W Awg qar sEw e 1
qRAg AR AT ST HWIET T
Ry, N Egw ¥ | AR @
#F faarct &7 @ew ¥ W &

ot WP Wy ¢ WA I W
] o wiedz A ter §  fywwr
#3 qF ¥ g

Constn. (Admdt.) 2
Bill 5o

“....any person who is arrested
or de'ained under any law providing
for preventive detention in connec-
tion with smuggling, foreign ex.

change racketering, usury and other
cconomic offences or a‘tempting
violent overthrow of the democrati-
cally elected government.”

T %1 BT F 1 W19 < /e oAforg o

WMoywed yen: & W oaAw
® ararg (| wfew g frofr 3R
¥ fag s o wiAd § feara g
¥ ? Rearafiwt &1 v wigwred
¥ I A FT AFAE W) AL
FEF oI o or awr §
aEed & AR T ¥ og@ oAy
g gE, Wk, R, T, A IR P
wafar & smwar g fF oso 4 oY
wutgw @ & @ IEE A §
T sw wv faegr wvr wvEw

SHRI BIREN DUTTA (Tripura
West): Mr, Chairman, ] was expecting
trom the Congress side s00d support
for thus Bill, They so lrudly proclaim
that they are for the down-trodden and
that is why they formulated the 20-
point programme for the uplift of poor
people who had been cenied all tnese
years after independence fair opportu-
nities. They have a right to exist to
have education, etc. When the ques-
tion of property owners had been
prought in by the Mover of this Bill,
all of a sudden some persons have
become 30 much worried as if heavens
were going to fall. T do not know
whether they are ali Birlas and Tatas,
1 do not think so, but unfortunately in
our country there are such forces
which do nat understanq the meaning.
There are big capitalists, monupolists,
property holders, etc. who are different
from the real masses. It isnot a rat-
ter of private discussion between you
and me. There is a world of socialism-
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and there ig a world of capitalism. You
bhave yourself declareg that you are in
favour of Bsocialism. What do you
mean by socialism? In your party
there were people who declareq that
they were for capitalism and you have
thrown them out of your party and
qleared the way towards socia-
lism, But in all your speeches you
are opposing this Bill.

I am completely in agreement with
the Bill moved by the hon. Member,
Shri Bhogendra Jha and I hope and
trust that there will be some people
atleast in the Congress benches who
will come forwarg ang try to do the
right thing which has not been done
8o long even after declaring socialism
in Avadi. But T do not know whether
the Speakerg will be coming forward
to speak and support this Bill. You
are speaking so inuch in the public
meeting, but when a guestion of a Bill
like this comes before this House, you
become wary and you are thundering
outside that you really like to bring
socialism, I remind those who are
now defending the rights of the mono-
polists ang the_ proverty owners that
history will not forgive them for this
cort of dual character declaring socia-
lism and opposing capitalism hut re-
malning in the party which supports
monopolists and the property owners.
8o, I hope that there will be some
volce ruised on the olher side of this
House in favour of this Bill

SHRI NIMBALKAR (Kolhapur): Mr.
Chairman, Sir, evervone has referred
to the Objects and Reasons of this
Bill. I think too much stresg is placed
on the fact that in India, internally we
are doing things which have no conse-
quence gxternally. 1f what is going on
in the country today has become mneces-
sary or it has been felt that it has be-
come necessary, then you cannot take
it out of the context of the fact that
we have certain countries parrounding
us and that the stability of the Govern-
ment of this country depends on help-
ing those countrieg around us and it
you do not let them as they were—
‘things get out of hand when the count-

rieg near them perhaps in turmoil.
What I would like to say is that the
Indian sub-continent, particularly the
Indian people and the stability which
they should as a couniry and as &
democratic countiry portray ang stand
for and work for indeed, should work
s¢ a buffer for preventing any kind of
turmoil. As I have been expressing
very often, in South America, in the
Middle East small things flare-up in
small countries and they catch op in
adjoining countries with the resgt
that those very economically backward
people suffer most. Sir, you cannot
at any moment ook into the things
that are happening in this country iso-
lated from all the countries aiound us.
1f you do that, then what will happen
is that you will be living in a paradise
of your own and you will have no
necessity of External Affairs Minister.
You can then think that Indin is the
world. But I woulg say that we have
a place in this world and particularly
in Asia. whether some ¢f our neigh-
pours like it or mnot We might sa¥
that we will not interfcre in the inter-
nal affairs of other couniries, but when
other countries interfere in our internat
affairs, it is our duty willy villy to pro-
tect ourselves against such mterfe-
rence. Each country hag the right to
Lve its own way of life as jt likes,
but when we find that cur way of life
is in danger, there is nothing wrong
if we go a litfle bit into our shell o
protect ourselves.

The present situation in the countiry
ang this Bill have definitely vecy close
connection. But we always think of
things as if we are the only people
who are concerned, We do certain
things as if no other country is allowed
to interfere in our affairs. That can-
mot happen. We pave to take into
consideration what is happening
around us. Even Vinobha Bhave can
live as he liveg because we allow him
to live like that. So, we can live only
as well or as badly as our ne.ghbours
allow us to live. I do not think even
the members of the opposition will
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deny that there are certain countries
who went to interfere in cur internal
affairs. T am not so much afrald of
the opposition parties doing something
swrong as about the influences from
gsome foreign countries being allowed
fo permeate intp our life. I was lis-
#ming to the debate and everybody was
talking as if we were isolated from the
rest of the world. We are not isnlated,
What we do is definitely goinz to have
its effect on other couniries and what
the other countries, particularly our
neighbours, do iz going to have an
effect on us, whether we like it or not.
I do not think anvhody realises more
than our Prime Minister that it is the
first dutvy of the government to prntect
the country from extermal, influences
if they are bad and from external ag-
gression. This Bill might be very well
meant and democratically it might
hmve some sense, but in the world we
are living in, I find it is impracticable.
This is what I want to impress on the
opposition members. They know that
1 do pet shirt from criticiging the gov-
ernment. But the criticism should he
objective. Ags a Congressman, I criti-
cise my party sometimes. My party
is strong enough to take criticisms
from anybody. in Fact, there are
more men within the Congress who
criticise it objectively than outside.
There was another Bil] seeking to bring
down the voling age to 18. Why do
we get unnecessarily involved? Why
do we mot think as to what is our en-
vironment, where we are living and
what is our future? Unless we take

1 that into account, we will not be

oing the right thing. We should con-
sider what is the situation suiled for
protecting this country from external
aggression and external influences. The
Prime Minister rightly said, when
some journalist askegd her when we
will be going back to normal times,
“If the times from which we came are
normal, we are never going back to
those times.” Thig was quite correct.
1§ is like putting a person, as I men-
tioned earlier, in a hospital; and that
patient asks you: “when are you going

to free me, so that I can he normal
again?” The quesgtion is: was he nor-
mal when he got into the hospital?
How can we let him out before he is
cured? There i8 no point in indicating
3 months of 6 months, I think the Op-
position as well as the Congresg Party
must put the country and its interests
above everything else, particularly
above one’s persong) aims. I find that
too often we place our personal aims
too high over the aims of this country
and over what is goog for it. If wou
are going to think what is good for you.
don’t forget your neighbours. Just as
an individual can live ag well or as
badly as his neighbour will allow him
to, so is the case with the countrv. I
donr’t have to describe the kind of
neighbourhood that we have. With
our neighbourhood being what i is.
we cannot afford to have the luxury.
I definitely belleve in democracy, but
T don’t believe in destroying this
country.

SHRI BHOGENDRA JIIA: Do vou
want io delink property from funda-
mental rights?

SHRI NIMBALKAR. I wanted to
avoid that guestion; but since you want
it, I will speak on it. When you take
away something from somebody, you
must be prepared to give something in
return. You cannot behave like Marie
Antionette who said, “If people don't
have bread, let them eat the cake,” as
if cake will be available when bread
is not there. Why do people want pro-
perty? 1Is it because, as Vinoba Bhave
has said, even half-an-acre is enough
since it gives them respectability?
This idea was there in mediaeval ages
in England. Only a person having
property was called a gentleman. Do
you want to be calleg a gentleman? I
don’t want property; but if you are
going to take away property rights,
what are you going to give in its
place as security to the people? I
think there is no necessity to have
property. Create a situation where
there is no necessity to have it. What
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is that situation? That situation will
be there when any person who is an
Indian citizen, born in India, will bg
given certain things. Firstly, he should
get as good an education as anyone else
in the country. Just because one fami-
1y is rich, if children of that family
wil} get a rich education and the child-
ren of another, but poor family would
get only a poor education, I don't
agree. Commensurate with the edu-
cation of a person ang his acumen, he
must be given a job. That should be
his birthright. In that job, he should
get a remuneration. And taking 1t for
granted that the prices are also kept
stable by the government, 10 per cent
of his income should be enough for FMm
to find 5 living place; 30 per cent to
feed himself and his family, a further
10 per cent for clothing; and from the
50 per cent that is left over. he should
contribute towardc the socia]l ameni-
tles. What are those soclal amenities?
Social amenity means that he should
have an unemployment benefit Se-
condlv, he must have free medical
treatment Thirdly he must have old
age pension, Fourth he must be given
provident fund If vou give all this—
not a promise I don't want promises—
to the pedple and if you give them
really g right kind of education no-
body would want property I have
lived in such a society, That is why
I say this For 14 vears T have lived
in West Germanv I don’t want any
pronerty  (Interruntions) Before vou
say that. vou have to cure yourself

What is the point in saying, “I am
sick: therefore, kill the doctor or the
nurse?” 1 have enjoyed all these
benefits If I can ~njoy all of them, I
don’t care to create a property Des-
pite the fact that I was earnin® much

—1 did not want to say how much I
was earning—T did not think of ac-
quiring proverty. even though I could
have acquired enough of property

SHRI BHOGENDRA JHA: Dig you
pay your income-tax?
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SHRY NIMBALKAR: It a petson 8
énming momey from a job in a Westem
country, in a Europeam country, aufo-
matleally the incomte-fax iz deducted
#rom big pey. So, there is no question
of one being a dodger. In those count-
ries, it you provide the citizens all
thelr requirements, they say the’
having property is an onus on them.
They do not want to own property.
So, you have to create a situation
where people do not feel like owning
property, rather than bringing a ceiling
on property. After all, why should a
person want to own property if his re-
quirements are satisfied,

What is the ceiling? Theie are two
ways of looking at it What is the
extent of land which can be tilled by
one tractor? If it can till 150 acres
of land, then that should be the ceil-
ing. Otherwise, what is the idea of
producing tractors? If you do not
want to go from the tractor point of
view, then the ceiling on land should
be zero Then you may say “what are
you talking? There will be no produc-
tion” I say that if we share everv-
thine including the land at our dis-
posal. it will not come to even half
an acre Therefore, we must create a
situation where a persrn dorg not care
for property does not need property
It you create that situation, then zero
ecan be the ceiling

The real way of looking at it is this.
Suppose you say that 20 acres ot land
i enough and that is the celling. Tt
that he the ceiling But if somebody
wants to own 40 acres of land. let him
own it bhut let him buy the other 20
acres from the Governmment every 20
years Let him pay 5 per cent ad
valorem tax on whatever is the cost of
the land TIn this wav if a person
wants to produce. he will have te pro-
dice much more than 5 per cent be-
cause 5 per cent will go by way of tax.

Therefore. ultimately. you will have
to create a situation in this countr*
whera the production will go up and
moéhey wilt accrue ¢n the exchequer.
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With thet money you can industrialise
the country. You are talking of giving
more jobs. Jobs can be created only
by industrialisation. Now the sjtua-
tion in ouy country is that 70 ver cent
of our people are living in land and
producing 100 million tonnes, whereas
in America 44 per cent of the people
are living in land and producing 250
million tonnes. This imbalance of 70
per cent on land and 30 per cent in
cities must change. There must be a
situation where an overwhelming num-
ber wil] live in cities and thus indust-
rialise the country, rather than 70 per
eent of the people live in land. In our
eountry an industrial worker produces
34 times more than an agricultural
worker. This ig not realised, because
even if we are to produce 250 million
tonnes, by the time we reach it, the
population of the agricultural commu-
nity will be twice or thrice what it is
today, and the production per head
will remain the same.

Today is the three-hundredth anni-
versay of Adam Smith who wrote a
book on the management of wealth. 1
do not remember its name. He said
that from agriculture surplus must
accrue and that must be used for
industrialisation. so that the people
who cannnt get jobs in agriculture can
get inbe in industry. Right up to
1900, the countrieg of the West deve-
loped on thisg theory.

SHRI BHOGENDRA JHA: By ex-
ploiting three-fourth of the world.

SHR1 NIMBALKAR- That started
after the industrial revolution,

But today we are living in a different
age.

SHRI BHOGENDRA JHA- But eco-
nomic domination is still there,

SHRI NIMBALKAR: I am trying to
explain what s exactly going on in our
economy. As long as we keep more
pecple in agriculture, we are going to
remain poor,

2753 LS—

SHRI BHOGENDRA JHA: With a
full-fledged capitalist system tn Japam,
they have got a very low land ceiling.
Does he mean to say that in Japan
agriculture ig poor?

SHRI NIMBALKAR: I am consider-
ing India ang certaln economic theo-
ries. I have not got the statistics as
to how much percentage is on agrieul-
ture and how much on imdustry in
Japan, but an overwhelming majority
of the people in Japan must be work-
ing in industry whatever the cefling.
But our situation cannot be compared
with that of Japan.

For instance, the population of our
couniry per hectare is less than that
of Sweden. There is no doubt need
for controlling population, but the case
for it is placed before us by othery is
a very distorteg fashion. For instance,
I tell you that every State of ours is
not more populated, T mean per hec-
tars, than FEurope. The question is
that we have to organise our labour.
We are planning not for in individual;
we are planning toe much for the so-
calleq society (Interruptionsy Actual-
ly, we have to make an individual
strong. The more you make an
individual strong, the more stron-
ger vour country becomes, b4
vou see the gtrength of a chain,
it is in its weekest link. It {3 &
chain affair. The strength of our
sociely is in its weekest member.
Therefore you must plan for an indi-
vidual. That is what I said, what an
individual expects from you? What
should be your goal for an individual?
I< it wrong that I have asked for an
individual? Unless you are prepared
to work vour economy in such a way
that the needs of the individuals are
satisfled. it is no good. To talk ahout
the right to property to be abolished
ix not talking in a situation where we
can promise the people something bet-
ter. But, at present, vou are talking,
as far as T am concerned, sometiting
very tinrealistic. If you are in & situa-
Hon where you can give something
better to the people, then please come
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[Shri Nimbalkar]
ot with this Bill and § wul support
& It is Just ke Mary Antolnatte who
maid, (If you do mot have a bread eat
cake” ] am sorry that cake is not
there. When you make that cake
available, I will say yés fo this Bill.
& wwow wqe  (afemrar)
qEN, TF JIww T@ 9
wideger & sk ¥ e
A fwoeT T Y (waww)
wW aw % wfow T % fF
v mh fesdme ¥ wenfaw
1 gy oidf feerifrs ordf &
fwi g feew & fare & &
¢ o faardt @ gav o €
afew witw g€ wwvve ot WY doe

i

$311%

frafasw ¥1 T afy oy @
wiE § A FRG T T gl
o e ¥ Sed WepET W

A g qw § o oA ?

dfer warr fdfoen R X 2 &
T g g i Wrefeon & awrd

[ @ & ow o dw
TR 7 oy o worror o et o ey et
gowlf ot 6t on orf et wh §
Fonfr of ag wre &9 W <@ § av
war W 1§ rwdw & wfecd?
% wq uwf § wffers ¥ ww
uF | Wt WY T R § ;R
¥ fowrs Nt amed § aw N
oW & 99T AT W dwr § e
o™ drv ¥ R & fr amlmow W@
wrars &7 T 1 WY W wTeeT SRR

g fveww g @ ol
gl @@l § O swgEE g3
qE FAT &1 W g TER WY
TR FeIE FX A |

@ & ok & fag & ¥ ww
T WEgar g1 e WA
£ ag I W &Y T wie W
@t gar Saw fag garer Pafefaew
g | TRy W g T ug
fi

E gaw S} ¥ g owar
3 ww waaz fawe fom §
o fr s wrE weeee feee v W
facherdt ot fex el ¥4
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oft M wr : wawlfa gy,
qufhs ¥ g & weard #, ward
H& T arwoti § o wo o #o o
¥ wrgdfiesw % et wEr Aur R
fr ww-gadre ® www g wIA-
T wewm  E.gAF am
} agaryd Fw @ f ad g7

ot aaww wye & wrAgaier
N e wwgw T ¥ fag
aft @ w g 1 ATYaRe
ar #xr Har & =iy, Afew
W g ST g AT wrad AT & g,
ot adt gur gA ¥ Fag ew PR )
& =g WY FIATAT ALATE ~— FEAE
it gz @ifae N odf §,
W gF qIW A oqAAT WX TW AW
# 7% & Wy sfags § 1 <9
wfackz & 7 & Ale AR g
o o wig ate AwF 4 gArd
qret ¥ 3% $ I v T ¥
N /AAAQ FhF F AT @A
L -

Y W wmy o Afew s @
& ¥

oY AN wFT ;w3 § AT Afl
qu ag argm, AT gE. &, arfea
wgt & wWawel W s o

ot WX AT FW AT AT
& § f5 qa 3a& waaf Snaf

N wws wqL & g3 g
wgt &— Wowt 9, wet § —
g, ¥, arfew, ugew Ny wgr § ?
¥ & a ¥ 9 Fraw ardt Ay Iw
fantdt *Y aw ¥ Wt F@
q, Afrr wa & FRE Wt F ad
§ wtits ot = Tewr fewe },
e wgfedlt fema 3

wEt aF  dwfaen #7 AT Yoo
ITE AT H agy . wunr perga ok
daT 1 FoT ATy | J W A REAR
¥ay and vge ¥, gary Wy woew
¥ foa drafaon oy wy § Wi o
o wEw e oot § — gt ot
aus # wrar o oY €W qw % fag
I 9 AT agA Nfeww Err 1 qW AW
B garoarz , dwRA wrge, ¥ o
% wirew WY agw B e @
Er3A ®) wAATAT RTgAT § —t
€7 8 aff wraqr ...

ot Whrer wy o fel oY qw @
afase grddvw & dv § & o
g

oft waewr wyr c oe w X E
5T wig g fwmrw oy, M
gentalfpay frge fear o1 wr @
¥ ® g ¥ agg Do, ...

st e 9 wiy fow vor
@

i eame vy : 77 oY #r€ et iy
gafl—anaa g ww< faar
gy dY on foew § WXt
TH WY s w9 @Y &1 gAY el
wfer Y9 ag T §—aT 4y dnrfaen
WY T T IFT A QY § | GEAY
#T Ex-R1a< far war, sfeww fwegft-
s fown  GRgE fem
w7 ¥ dmfeow § e Fm o)
g7

SHRI DASARATHA DEB: This ia
not socialism. This is bureaucrwtism,
socialism mieang equal oppartunity to
all the people.

st waWW WY ;oY WT 48 WS
e dafeen —aT<o QWe T@ §
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[sfr werwrer 9]

Gt ? wadw B redY §-—srqarar
wfvarforon §, wa woeTw ot K 3 AT
w4y arawret Hafeon § 7 & g8
¥ faage farts €1

SHRI DASARATHA DEB: We are
not friends of RSS.

off W Wt ;W WY 9w
fws 0N wre w1 Gt §, o urtq w0
wrafavn §, oW WY agl svat o4, &
9q & faars @@ 3 w@WH & AN
wif | mes A adsT A . L.

SHRI DASARATHA DEB: Thig is
not true. We are against RSS. Please
do not misquote, do not try to distort
the things. Socialism means equal
opportunity to all. This 15 not there
in India. You have to bring that,

off waww wyT: g R e
AT FTAT A1igY ? WWT WTTo YHo Yo
& el wol il ?

SHRI DASARATHA DEB: No, Who
says?

st waurw wgT T AEW
St ?
ot v A

off wywe wye ; Tw AT X o
ww fer §—dR dww  foand,
ofiwy &t 81 g gE T o
SraaT—a ey H and iy

SHRI DASARATHA DEB: You must
remember that our party first demand-
ad in 1052 itself the banning of RSS
and ofber divisive parties. Perhaps,

you were not in the political flelqd at
that time.

ot www WY @ FOY QYT wEY
¥ ager ¥ 1 1 & g W
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wix fRerd & ¥wr wr o feegar
o § ¥fwx AN v owr A7 §
IE A AR § N fraqr Wg
& e wd sAr wifgg

W A% XA ST St w1 Qw §
7 qX ®, AR A WIT FIA@
¥ aga &% ¢\ oy § Wrafwenw Y
T WX Ae W § usfews W,
wifaceg w11 gy § sfaon
ary A g }F § T4 great &
faz wr at, €, @, § s &0
I% %99 EIET AT BF 4% @9F
LICCTI o S A

SHRI DASARATHA DEB: Dp not

say that. Your Party has that, (In-
terruptions).

MR. CHAIRMAN.
interrupt,

Please do not

SHRI DASARATHA DLB: If he says
non-sense, should I keep quite?

SHRI NIMBALKAR: He canno{ say
that he ig talking non-sense. That is
not Parliamentary.

SHRI DASARATHA DEB: He should
not put in the mouth of my Party
something which my Party has never
said. And when he says that, natural-
ly 1 will protest.

MR. CHAIRMAN: Mr. Dasaratha
Deb, are you withdrawing the word
‘non-sensge’?

SHRI BHOGENDRA JHA: On behalf
of his Party, Ae has made it clear that
his Party has stood for the banning of
RSS ang even now it stands for that.
If that is so, it shoul be welcomed by
all of us.

SHRI SAT PAL KAPUR: On record,
they have passed a Resolution. But
what hag been their practical role?
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warfy agWy : W@ ww W
R aff § s oot fedlt BraT WY
vy fr wg fom aw @t WK
fow a@ 4 WA 1 gL wigdY
N wex Wy g wR W gE
§1 ¥ wemen § o agw v
gTTaT A AT T WY a wifag

SHRI DASARATHA DEB: Oh, yes.

WY WaT™ wqT: SATA g
wgea ag ¢ fr os fear §are =Y
oy, <@g e foieqes & adr
#g1 7T 97 5 gx TdfesT darT W
arg faw § sideges § N -
DHfear ardl § w8 w1 sy, WY
Twrw & WY A qedtewai A § 9w
WY ardr st A vad fag W)
arg gadve T @y § vaw fag
Aot ®Y g F@ § AW R OO
? o un wedt faar &1 s §
@ Swfrwm W fear § ux wga
T g WX ww R )

% wwar g fs gary fawre &
Frer fowed €, 4 a2 fs werwew
g we St war sifeg e wd
fyw & fgars g1 o7 3w & W0
Y FAT ISAT §, WK 20 ger s
1wt o Wt w3 el W
e T win Sdt o A
o war &1 oW W fy afefew
226 % Aoy feasr qeey ww )
g1 o o wver g FO S &
fawrs fewr ot § iudw &
faror g v Forat § am woff fipalt i

Bill

wfgs g 1| werdew  Uwewrd
S T gw qwd A & WA
& rfx DA aF a® AW W
T g, ®w W gl | fw fifew
far gnemg o @ &1 @R 20
gt srtw ¥ ard ¥ @ w g9
qra a1 fr A% groer Tz &7
FOH AT AT /g faar s
AFTEry ¥ gwrd difaeds W@
/T IAF a1 By wadFww & fag
30 7 av wr af & A g
A A qgd wpw WX qaf ¥
d frant 47 517 g & avar Nfag 1
aga @ 1w ¥W f'ar ¥ qu
4T ¢, WX e fofrred & wma-
o ¥ waiw war ¥ sfgd ardw
30 J7 1976 AFLT X & {1
g XY w7 Aifaw, wifs
A gra Wit &Y adf &+ whef
T or ww ew@e & ¥
aY AW WY FATAT &, BW WY wwaT
®T FATAT §, GATAATT WTAT @, &Y
SEY HrTEET WY WY AT gy
q fawrm & wifesw 311 & o
g & ¥rgfedr 3 o g, xawr W@
YT qF FET W @ Nw R
fe wia gqr drgr wRvw  afer
FATQAT $1, AT FAT F7 T GHy
¥ afwr wrd, Q. gw.; Wt 4T, g,
M @Y AAHT N ¥ W
From A W W § s
¥ weava daqf@r a8 Faaer snfeg
qIT KT AEF AT AwEr HAY
arfgq X Ao o fagra qar g
& A e § i g8@T wrawr e
FET qEA WX AR F5 FH &
fog a1 @ar q@aT |

oIv ¢% T 9y ey fr e
IR ® T aierie W §, W
arfgqiE Ty & e &
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[ sqne 3%

Iy § afeT 99 wIT ¥ wagT,
Wy gy 1 vt § Wrean
g Mgzt § 7& ST [T Fraw
21 ¥w T § wiv A i ag gw afaw
wrgtiemwa § ¥@ A § fg oy oy
AT A & O wieadz ww
Tt §, ag wfeavdic e T e
¥ TNW g wr @ A9 W gy
e w<ft § Wik wie g W ag
g ¥ fw aifeariie & o8 */F Tw7
Ty , @ gA WE o 9 e
T G, FE KT AT IQU ) Jg
oF dfgs wrgifesmT § W @
qrfaniie ¥ TKER w1 CRARS AT
Qi wrammmramr g femNa
qfeada &Y 1

fom wva widgqua o ar, &
fedt & art & wie aff wFO wIO
g W W wrdgive At ¥
¥ W ¥ e sEET e
¥ W fady de gopdwer ane g ¥
7 Tgr 9 wrewe s s gh
sfufent & 95 ®T oy g3 ¥ A Iy

aoffmyz oY @ &fer el
WX qeegfew & Wt qIAT ARG
@7 fiear stre fin vt Y€ areRa wq
a i $1E s v ¥ | IW AW
o wATET X AT { AR W
g7 fm G FE A FEET T TR
7€ drarufey | wfwadie w gitw,
Tg To JATEL |TH FLE AT 7 WEr 47
Wl ag g e ww Iw
ot sy & Fi ark Faeew %1 g P w3
WR W Y e e 88 qeEl
R 25, 30 g9 & Ry ¥ I
o o gerfiee fowed A wgd §
T WA W o wEwE q

5 A waronE,  Wiew o &
fegd &+ oo oo dat § fir e
qir wriwe o (oooltdie wer @ oy
shfizqu aga 7 e dey v
&1 o o gAY wt e
feorar worr wgdy ¢ o Ak TR ¥
TE wRAzaM Tr T3y A g
& 1 urffwew 311, 226, 141 WIC
ot et ok strdor § ol For oY Porer
T ¥ qarr qut sfrely gl wigh
JATAT AEAY &, I 3T ¥ 97 F agy
TET Az § | T¥ gEYHT BY T W
FATT T2 WIT WU KT gAHT FY W
qry § A g fAa 9T 38 At
fafady o W § fs o wwrad gw
Hre X § e § Saar # et B
Teg @ wrelt § a1 adA i Ay FH
A B X F oy §, ITHY g
&Y | Rar §TAT £ART B &1 wrw
g qdf ¥ R ¥ fedfeer #%, 0y
SITTET UEE § At Ao Qur e 8
fg ®de o ¥ @fcayat g w
# F a8 foar § W T @
fag a1 ¥ gart o eraew thad
fafreet 4, g @ ¥ A
Fguiafor § gwd wtiw Sfde &
oF BALQ gAEd A g aww AW’ 9
M B | I7 TN X YT qE,
fro wrefira, Tro Hag Aigar, =
Tregmr A o g v ¥ wed
61 § 37 qasT foqr 790 §, WK
A X wgr W ¢ i ag wreStggwa
¥ I W F IR F frwre w0
I/ Jus ¥ 73 W @A ¥ e
TR X ¥, N ¥, quitag ¥, el §
T vt ¥ TR qic g JT {1y
g Ay & ¥ oved gR Wik g
woAl AT TN § EW AR 9X @R
faar fw grediegua oY ol WA @
FEW | T A W Feveqay vy
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oy § Sowr awae o) & e oY Ream,
#t gearafeyy §w ¥ § qfearie
& wficd ammy N @ &, 9N AR
¥t & o awrar & 1 ¥ feewa wr
qorw 78 & fin Zw o o @ &%
Porardf ¥ asifordt & o —ar wiivrn-
¥z & w7 A 2t e wy @
e, 3w & A, PRl v v @
mR, |41 § FH FW I, gFAT {
TTH FA AW AW TE HGqH FL 6
qg TR F3H ISTAT ST TG § WX WY
o9 7% FT7 T4 51 § av Ay FaER-
T gHd wE & g, wiwarde ¥
wasy &t 8, ag foedardr fawm @
T FTHaTE qg0 & | ¥E g
& & mgar AR E

ot Werx Ry ;WY gATR e R
FL——FT TAF 29 ¥ 7 a7 fwar §
f& tw w7 ¥ wisHzg A =
aEq ?

st gaww wqX . 99049 GEA,
F WA 2 A7 § FZAT AgAT § )
W FS &) TET & IR A F A A
St A& §1 W & I8 IF WK WINT
F | O AL W, AR THAAT
§TRT ST AT 8, TART T |
SHRI P. M. MEHTA (Bhavnagar): 1
listened to the speeches made by the

hon. Memberg on this Bill. I have
also “observed that the extension of
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time for this Bill hag also enlarged
and widened the scope for discussion.

I heard by hon, friend relating Adam
Smith gnd the laws of economy......

SHRI BHOGENDRA JHA: He is liv-
ing in the past.

SHR1 P. M. MEHTA: [ also beard
Mr. Bhogendra Jha reviewing that
theory of Adam Smith. I have also
heard Mr. Satpal Kapoor covering all
the subjects under the sky in the course
of his speech. It is a very good speech
no doubt, a general speech, but has
very little relating to the Bill before
us. But it was a good speech. Now,
the question i8: Who should own pro-
perty? The individual, the society or
the State? That is the basic question.
What sysiem we shoulg develop to pro-
mote the interests of the last person in
the society, the down-trodden, the op-~
pressed, that means the economically
very backward ones. That is the pro-
blem before us...... )

MR. CHAIRMAN: Now, it ig 6 p.m.
You may continue on the next private
members’ day. We now adjourn and
reassemble on Monday, the 15th at
11 am,

18 hrs.

The Lok Sabha then adjourned il
Eleven of the Clock on Monday,
March 15, 1976/Phalguna 25, 1897

{Saka).



